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CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH - ~

Date of decision: 2-8-1993

Original Application No.573 of 1993

1. M Rajeshkumar

2. L Srsekumaran Nair
3. M Radhakrishnan

4, P Mohankumar

S. B Baburajan - Applicants
Mr G Sasidharan Chempazhanthiyil - Counssel for the
applicants
V.

1. The Junior Telacom Officer,
Cable Planning, Nanthavanam,
Trivandrum, '

2. The Assistant Enginesr,
Cable Planning,
Nanthavanan, Trivandrum,

d. The Divisional Engineer,
Cable Planning,0/a0 the GMT,
Nanthavanan, Trivandrum,

4, The Gensral Manager,
Telecom, Trivandrum,

S, The CGMT, Kerala,
Trivandrum,

6. Union of India representéd by
its Secretary in the Ministry of

Communicationa, New Delhi, - Regpondents
Mr CN Radhakrishnan, ACGSC + Counsel for the
respondents
CORAM

HON'BLE MR JUSTICE CHETTUR SANKARAN NAIR, VICE CHAIRMAN
&
HON'BLE MR R RANGARAJAN, ADMINISTRATIVE MEMBER

JUDGEMENT

CHETTUR SANKARAN NAIR(J), VICE CHAIRMAN

Applicants seek a declaration that they are ‘regular
Ma zdoors® under respondents. Consequential and ancilliary
reliefs are also sought., They say that they wsre working

under the respondents as Casual Mazdoors till 7.5.1985 or
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«thereabomtf Iq answef, respondénts'wbuld submitfthat they:

are boﬁﬁiaetars doing small time jobs, staking gh ambitioﬁs
clai@ for:rggularisatioh; A fécﬁ adjudication is‘necess;ry
to-prOnﬁunce on the-?ivai qonténtibns. That we do not propos;%
to make;

24 éespandents or such of them‘as~i§ competant,'must make
an adjudiéation'relatiég to the status of applicants.. Appli-
cants would séy that they have 'experience certificates’

issued dr'céuntersigneﬁ by competent officers of the dépérp—
ﬁent. They may produce uhatever‘evidaﬁce they have to

support their claims béfa;e the apprapriate respondent.

Such respondent will examine'tha claims and if the.fespcndent '

find fﬁem,eligible, the names of such of the applicants will

.Qﬁfjgé}in the liVe regigtef kept for rslated purposes.
If respoﬁdents‘fiﬁd that any claim is.bugua or spurious
(standiﬁ%'comnsel séys.that tﬁere‘ara'éuch instanpes), it
is upto themlto-refer thaAmatte¥'to an_inQestigating agency.
3. - It ié agreed by both sides fﬁai.che third respaﬁAeqt

is the competent authority to take a decision in the matter.

Applicants may file representations supported by photo copies

of the documanté they rely on, and the énirq reséondght will
causs an éﬂjuﬁication‘to_be‘hade %naacéhmunigéte his decision
-to apélicahts;' Disposed of.

fDataq, the gggond Augﬁst 1993.
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R RANGARAJAN CHETTUR SANKARAN NAIR(J)

_ADMINISTRATIVE MEMBER VICE CHAIRMAN
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